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Perused the petition dt.30.04.2013 filed by the Investigating 

Officer praying for passing necessary order for forfeiture of properties 

standing in the name of Association for Extensive Growers Innovative 

Service (AEGIS), the food processing unit and seized amount of Rs.17 

lakhs being the proceeds of terrorism by UNLF.  It has been stated in 

the petition that the present case was investigated by the NIA and after 

completion  of  investigation  chargesheet  was  submitted  U/S 

120B/121/121A/122 IPC and under Sec.16,17,18 & 20 of UA (P) Act 

against 19 accused persons. According to the I.O. , during the course 

of  investigation  sufficient  material  evidences  have  been brought  on 

record  establishing  the  fact  that  Association  for  Extensive  Growers 

Innovative Service (AEGIS) firm is based on the proceeds of terrorism 

done by the terrorist outfit UNLF.  It has been stated that the AEGIS 

firm  has been doing their  business for the benefit  of UNLF.  The 

petition discloses that after it was established that the AEGIS is based 

on  the  proceeds  of   terrorism by UNLF necessary  permission  was 

obtained vide order no.IC/06 (57/2008-PHQ/12021) dtd.10.11.11 from 

the DGP, Manipur in accordance to the provisions of Sec.25(1) of the 

UA (P) Act 1967 as amended in Act 35 of 2008 to proceed with the 

attachment  of  the  land,  the  building  including  the  plants  and 

machinery of AEGIS.  Subsequently order of attachment of land, the 

building  including  the  plants  and  machinery  of  AEGIS,  Food 



Processing Unit situated at Matai, Imphal measuring 7.46 acres of land 

was issued by SP, NIA, New Delhi on 11.11.11.  The petition further 

discloses  that  the  information  of  aforesaid  attachment  order  of  the 

property of AEGIS was given to the  Designated Authority by SP, NIA 

on  12.11.11.   The  Designated  Authority,  MHA,  vide  its  order 

no.110034/20/2010-IS-4  dtd.24.11.11  passed  the  order  of  process 

under the provision to Sec.25(3) of UA (P) Act, 1967 as amended in 

2008 and gave  two weeks time  to  the  persons/parties  aggrieved  or 

likely to be affected by said process of attachment.  It is also stated 

that  accused  N.  Bomi  Singh  vide  his  acknowledgment  receipt 

dtd.22.12.11 in respect  of the above mentioned order of MHA had 

mentioned that  he has  no comment/report  on the attachment  of the 

properties of AEGIS by NIA.  According to the petitioner while filing 

the supplementary chargesheet the evidence of PW-91, PW-104, PW-

106, PW-108 and documentary evidence E-117 to E-155, D-121 to D-

126 and D-132 to D-136 have disclosed sufficient evidence to show 

that  the  AEGIS  represents  the  proceeds  of  terrorism  of  terrorist 

organization UNLF.

The  Investigating  officer  in  his  petition  has  further 

maintained that during the course of investigation a cash amount of 

Rs.17 lakhs  was seized by NIA on 9.8.11 from one Sh.  Ngambam 

Robert  Singh.  It  is  also stated that  it  has been established that  the 

seized  amount  of  Rs.17  lakhs  forms  part  of  resources  of  terrorist 

organization  and  is  a  proceeds  of  terrorism  by  UNLF   and  the 

Designated  Authority  of  MHA  vide  order  dtd.18.8.11  on  being 

satisfied that the aforementioned seized Rs.17 lakhs is a part of the 

resources of terrorist organization, UNLF ordered for the retention of 

the seized amount in view of the provisions of  section  25(5) of UA 

(P) Act and gave two weeks time to the persons/parties aggrieved or 

likely to be affected by the said process of attachment.

According to the petitioner, no representation has been 

received by NIA, the Designated authority and any Court so far from 

any  person/parties  aggrieved  or  likely  to  be  affected  by  the  said 

process of attachment of properties of AEGIS and the seized amount 

of Rs.17 lakhs. It is contented by the I.O.  that as per the provisions 

laid  down in the  UA (P)  Act,  1967 the  said attached  properties  of 

AEGIS and seized cash Rs.17 lakhs are liable for forfeiture  by the 



competent  court  subject to the expiry of mandatory period of three 

months as prescribed under section 25(5) of UA (P) Act.  The I.O. has 

further  stated  that  more  than  the  mandatory  period  (3  months)  has 

already been passed since the attachment of said properties of AEGIS 

and  cash  Rs.17  lakhs  by  NIA and  subsequent  confirmation  by the 

Designated Authority.  The I.O. has therefore prayed for forfeiture of 

the properties of AEGIS and the seized cash amount of Rs.17 lakhs 

under  the provisions  of  Sec.26 of  UA (P)  Act,1967 as amended in 

2008  being  the  proceeds  of  terrorism by  UNLF a  banned  terrorist 

organization.

Heard  ld.  Sr.  Spl.  Counsel  for  NIA  on  the  petition. 

Perused the copy of FIR no.10 dt.17.9.10 of the  NIA. The original 

FIR was registered at  Noonmati  Police Station , vide Noonmati  PS 

Case no.159/2010 U/S 120B/121/121A/122/468 IPC r/w Sec.10/13 of 

UA  (P)  Act.   Also  perused  the  copies  of  chargesheet  and  the 

supplementary  chargesheet  filed  by  the  NIA  on  completion  of 

investigation.  Perusal of supplementary chargesheet goes to show that 

during  investigation  it  has  been disclosed  that  in  order  to  build  its 

financial assets out of extorted money UNLF as a part of its strategy 

invested  the  said  extorted  money  in  different  project/company 

including the AEGIS which is a fruit processing unit, a front company 

of UNLF established, financed and administered by the UNLF.  It also 

has  been disclosed that  accused N.  Bomi Singh is  the Secretary of 

AEGIS.  Perused the copies of order dt.10.11.2011 passed by DGP, 

Manipur, order of attachment dt.11.11.2011 passed by SP, NIA, the 

order  dt.24.11.2011  passed  by  the  Joint  Secretary(IS-I),MHA  & 

Designated Authority under provision of Sec.25(3) of UA (P) Act, the 

acknowledgment receipt dt.22.12.2011 by N. Bomi Singh, Secretary of 

AEGIS  in respect of the attachment.  Also seen the order dt.18.8.2011 

passed by the Designated  Authority in respect of attachment of Rs.17 

lakhs.  It reveals that the copy of order dt.18.8.2011 in respect of Rs.17 

lakhs  was  issued  to  Sh.  Ngambam  Robert  Singh  from  whom  the 

amount was seized.

As per provision of Sec.26 of UA (P) Act- “where any 

property is seized or attached on the ground that it constitutes proceeds 

of terrorism and the Court confirms the order in this regard under sub-

section 6 of Sec.25, it may order forfeiture of such property, whether 



or not the person from whose possession it  is seized or attached is 

prosecuted  in  a  Court  for  an  offence  under  chapter  IV  or  VI  .” 

Sec.25(6) reads as follows – “any person aggrieved by an order made 

by the Designated Authority may prefer an appeal to the Court within 

a period of 30 days from the date of receipt of the order, and the Court 

may either confirm the order or attachment of property or seizure so 

made  or  revoke  such  order  and  release  the  property.”   It  may  be 

mentioned here that though the papers submitted by the I.O. goes to 

show that the Secretary AEGIS and Sh. Ngambam Robert Singh from 

whose possession an amount of Rs.17 lakhs was seized were informed 

regarding attachment etc.,  but they did not prefer any appeal to the 

Court  within the period of  30 days  from the date  of  receipt  of the 

order.   Rather,  N.  Bomi  Singh,  the  Secretary,  AEGIS  in  his 

acknowledgement receipt dt.22.12.2011 has specifically stated that he 

has no comment/report on the attachment of the properties of AEGIS. 

After hearing the ld. Sr. Spl. Counsel for NIA and also 

after going through the materials submitted along with the petition, I 

find sufficient grounds for forfeiture of attached properties of AEGIS 

and  the  seized  cash  amount  of  Rs.17  lakhs  which  constitute  the 

proceeds of terrorism. Accordingly the prayer of the I.O. is allowed 

and it is ordered for forfeiture of the attached properties of the alleged 

firm namely  Association  for  Extensive  Growers  Innovative  Service 

(AEGIS)  and  seized  amount  of  Rs.17  lakhs  being  the  proceeds  of 

terrorism.

The Misc. case is allowed and stands disposed of.

                                      Special Judge, CBI
                                           Assam, Guwahati. 
                                         


